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SS9 / ORDER

PER INTURI RAMA RAO, AM:

This is an appeal filed by the assessee directed against the
order of ld. Pr. Commissioner of Income Tax, Nashik-1 (‘the
PCIT’) dated 17.03.2021 for the assessment year 2016-17.

2. When the matter had come up for hearing, the appellant filed a
letter seeking permission to withdraw the above captioned appeal on

the ground that in the consequential order giving effect to the order



ITA No.567/PUN/2021

of the Pr.CIT u/s 263, the issue in the appeal stands settled in favour
of the appellant.

3. On the other hand, the 1d. Department Representative had
expressed no objection to permit the withdrawal of the appeal.

4. In the circumstances, we hereby grant permission to the
appellant to withdraw the appeal. Accordingly, the above captioned
appeal stands dismissed as withdrawn.

5. In the result, the appeal filed by the assessee is dismissed as
withdrawn.

Order pronounced on this 18" day of July, 2022.
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JUDICIAL MEMBER ACCOUNTANT MEMBER
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Sujeet

smeer i it sEifda / Copy of the Order forwarded to :
1. s fiereff / The Appellant.

2. et / The Respondent.

3. The PCIT, Nashik-1.

4. it afafate, smreee st stfeerer, “A” a9,

7 / DR, ITAT, “A” Bench, Pune.
5. e WA / Guard File.
SAMRATAT / BY ORDER,

// True Copy //
Senior Private Secretary

AIHT AT AfeeReor, U / ITAT, Pune.



